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A"'ml‘ll_ncesx" be referred to a Select
Ommittee consisting of Mr. Haring-
on, Sir Charles Jackson, Mr. Sconce,
80d the Movyer.
Agreed to,

NOTICES OF MOTION.

011]3- LEGEYT gave notice that he

read; Nexg Saturday move thg third

i l')“_g of the Bill *“for regulating the
abhishment gnd management  of
‘:ftl‘lc 'l‘elegruphs in Indiu.”

180 the third reading of the Bill
eterm_ﬂke_ provision fpr the speedy
Weenlmnntlon of certain disputes be-
ang Workm(.an engaged in Railway

o other public works and their ew-

Yers,"

The Couneil adjourned.

—

Saturday, 3rd March 1860.
PRESENT ;

Th

® Hon'ble ghe ¢ *hief Justice, Vice-President,
Y in the Chair.

0 s

r:;ml.‘“"“t--(‘l'r(‘lnl. Sir{IL. B. Harington, Esq.,

on ‘;_Uutmn,, tl. Forbes, Ksq.,

Fl‘er(: it 1. B, Efllon. Sir C. R. M.
Right 17 Jackson,
Py [’2“; J. Wilson, and

» 1eGeyt, Lisq., |A. Sconce, Lisq.

STAMP DUTIES.
cill;nia CLERK presented to t'e Coun-
ay otlt{oﬂ_ from certain Life Assur-

llsqiiﬂ!«)elutwns, praying that transfers
Assyp, Bnments of Policies of Life
bo oxenco by endorsement or writing

M, ’ng)t?d from Stamp Duty.

o fIL():N CE said that the subject
proVideol t‘hlﬂ _I’etltlon had alrcady been
Stayn g, 0 in the Bill relating to

Bl Juties now before the Conncil.
the ’etl'ﬂ'd thercfore only propose that
tablg - "tion be allowed to liv on the

A81‘0(:(1 to.

PAPER CURRENCY.
Mo wirg,

N roso und suid :—

M
bag tli; PrEsiDENT,~Sir, when I
© honor, a fortnight ago to
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lay before the Council an exposi-
tion of the Financial policy of Her
Majesty’s Government of India, and
to propose that the people of India
should be subjected to some new
imposts, in order to relicve the ne-
cessities of the State, I then gave
an assurance, on behalf of Govern-
ment and myself, that we were deeply
imbued with the necessity of taking
stringent and bold measures for
securing to India at the same time
such administrative reforms as were -
urgently required, not only in order
to secure the greatest possible eco-
nomy, but the greatest efficiency in
the public service. In pursuance
of the notice which I gave last week,
I now rise to propose our first mea-
sure in redemption of the pledge I
then gave. Sir, [ believe there is but
one opinion throughout India, and
I will add at home, that the cur-
rency of this great dependency of
the British Fmpire is in a most
unsatisfactory state; there may be,
and no doubt there are, many difterent
opinions as to the mode in which its
glaring defects can be best amended ;
but at least all are agreed that
amendment is loudly called for.
And I think Ionorable Members
will agree with the Government in
regarding this as one of the most
important reforms in administration,
and as one calling for the earliest
attention of the Government and
the action of this Council. Sir, I
nmst say that I know no question
of greater inportance to the com-
merce, the industry, and the material
well-being of a country, than that of
the laws which regulate its currency,
If your monetary condition be un-
sound, the country will be exposed,
in an aggravated form, to all those
vicissitudes which overtake trade, for
a time paralyze industry, and im-
poverish the people—if; on the other
hand, it be based on sound and
golid principles, we may rest con-
tented that we have at least taken

p
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every precaution within our power,
if not {or altogether preventing
those vicissitudes, yet for alleviating
their consequences and shortening
their duration,

Sir, I approach this subject not
without considerable anxicty—an
anxicty in no degree arising from any
doubt or mistrust which we have in
the principles I shall have to avow
on behalf of the Government, or of
the soundness and adeljuacy of the
measure I have to propose, No—
my anxiety arises from a doubt in
my own powers to expound those
principles, and that measure suffi-
ciently clearly to carry your views
along with me; for not only is the
suhject of itself extremely intricate,
butit has been rendered still more so
by the great variety of views which
have been discussed, and the great
diversity of systems and proposals
to which those discussions have
given rise.  But, Sir, it is cssential
for the suceess of our measure that
we should carry public opinion with
us in the soundness of our plans,
My only aim, therefore, in now ad-
dressing you, will be to lay down
those principles, and to explain our
measurcin a manner to make myself
as intelligible as | possibly can to
all; and if in so doing, Ishall detain
you somewhat longer than you
could wish, 1 trust to the great m-
portance of the subject ay my
excuse,

Sir, we wish to el with
(uestion in a broad
slve manner, l)eﬁtting the interests
of a great country—in manner
which shall be applicable alike to
all parts of India—in » manner
which, heing sound in principle, we
may safely leave to a development
as wide as the wants of India cay
ever require, however great they
may be.  Sir, we feel it to he a
jveat principle in - Glovernment to
L.u our neasures with regard to
Bl matters of trade or finance on g0

Mr. Wilson.

this
and comprehen-
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sound a footing, that we may safely
leave thein to their own self-dcvqlop’
ment, according to the unre.stm!xwd
requirements of the public from
time to time, without the constant
interference which unsound princi-
ples demand from the Stqte to l)ql'
ster them up.  And we feel that, i
applying such principles to India
we have at. least this advantage
that we have alinost what I may
tern a tabule rasa upon which 10
act. No doubt one of the great dif-
ficulties which other Government®
have had to deal with in reforming
their currency legislation has arisen
from a net-work of unsound ]n'fwl‘
tices and of existing interests which
stood in their way. Fortunately, we
can hardly be said to lahor undef
such a difficulty, At th_e sam¢
time, the subject is so novel in ll.llh“(;
and I may add the rclati()p of th
Govermment to the people is 0 l)fv’;
culiar, that 1 cannot but feel,
order to make our course clear, amt
the benefits to be derived fromn O”f
measure intelligible, it will he ol
cessary for us to consider the quese
tion from its fonndation, and I hop
I shall not be thought pedantic it
venture to lay down some of the ﬁ"”f
axioms as to the naturc and c]uu’ﬂt‘t"ev
of currency, in order that we l"“(;
the better judge of the uoun(lncsﬂ"l
the superstructure  which we .-'h"ol
raise in the shape of a measure P!
posed for your adoption, 1l
In the first place, then, we h#
I think, be all agreed, that the oy
legitimate ohject of currency, u
whatever form it exists, is fo 11‘
as o medivm for circulating ¢
modities in a anner iniirn“’w
more convenient than any ayﬂf(;},
of harter could effect that ut'
jeet; and that this is best d
tained by the adoption of oue
the precious metals, gold or H‘l_‘; 1
as the least fluctuating standar! o
which the values of all other et
moditics can be referred, and
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Which they can be defined. At the
same time, it must be plain that, in

us getting aside a large amount of

the precions metals for this purpose,
Ezsnillll‘e really abstracting from the
muchlm-l. stock of the country so
B (,(Lplt'ul, u.n(l dcvotmg_‘ it to a
‘lel'elstsel which yields no profit or in-
o Tllt which nevertheless gives
fupitallenmmmg connnon stock of
¥ th 80 great an ll}clze'm.xcd vah.le,
ave "i\? additional facilities _wlncll
cUHlT)e]el.l to_exchanges, as_fully to
nucl, :.Hd-te for the abstraction of so
ing 'ﬂli«l])l‘f::ll.' Well, then, apply-
&ctuaus br inciple to things as they
stand ?.Y eXist in India—how do we
e oy .lhc. standard which we
hoy it( opted is that of silver. Whe-
(’OHSi(lefsl the hest or_not, we will
Must 4, lk wcreafter.  Dut at least, |
“OVG;-: lyuu to bcar_m m}nd, and
oo tio ose sight of the fuct, that
o thne jmmemorial the standard
8 :é‘l“‘e lil India has been one of
e ay &“‘ﬂ_lut every obligation, pub-
in g cm‘l)_l‘.lvate, has heen contracted
a Budllblligy of silver ;—and that
ey 0 >flgntlons to pay any given
OWeyer of Rupees at any date
Morg yop llemote, is rcall}f uqt.lnng
Cliver 5 ess than an obligation to
They | ltnuch silver. '
Bital |y, tcl ‘n-ml ask, how‘ much.‘ca-
" “""lmu‘ntmt )‘(ifil.l ulistlla'wtc;fl h(l“'“
Mepye p TIOL < n Iondin tor ths
Wategeeq ow _much coutinues
lave de’ 'p‘fn'tomnng the hu.wtu_m
% Tuost .nﬂcl,ul)ed,. though L fear in
oy ,“mllu?nvement torm——mde.ed,
Culy 1, fu:'t‘lw\ ‘l. shall show, wln_oh
Cpendeng ';_Ll great su.c_mhccs m-
L.l'l“‘otlm-t‘u trhe'los? of 8o much
Uithigy ;‘VQ capital 7 1t may be
Bate of t}“, form any precise osti-
Wo '"w&lb wmount.  But at least,
Congl gl ¢nough to come to the
Lige, 00 that the wmount is very
wins Since 1835, 1 find that the
Colnggy, EI ¢ 5, 1 find that the
hay C;ceol} f’{‘c three 'Imllun Mints
Crorg, 01.“ ed 2 wim of one hundred
upees, equal to one hun-
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dred millions of pounds sterling,
But, Sir, this would give but an
inadequate idea of the rate at
which silver coin is being now ab-
sorbed. One hundred millions in
twenty-five years give only a ge-
neral average of four crores of Ru-
pees, or four millions sterling in each
year. DBut what is the magnitude
of our transactions now? In the
last four years the quantity of silver
coined at our Mints, and absorbed in
the country, amounts to no less than
forty-seven crores of Rupees, or
£47,000,000, being at the rate of
nearly £12,000,000 in cach year.
Sir, could we have a stronger proof
of the rapid increase of the activity
of our trade, and 1 will add of the
wealth necessary to minister to
it? Now, | am not unmindful of the
fact that all this coin does not re-
main in cireulation—that much of it
is, unfortunately for the country
and for its owners, hoarded, and
that some of it is again melted
down for jewellery. But making
all due allowance for these abstrac-
tions, there must be in actual cireu-
lation as coin a sum of money ox-
ceeding one hundred millions ster-
ling, or one hundred erores of Ru-
pees, more than the cquivalent of
the whole debt of India; and it i8
an important fact that this amount
is annually increasing, and must
increase, a8 trade becomes more
active, thus abstracting more and
more from the re-productive capital
ot the country.

But, Sir, | have hinted at other
ways in which the public in India,
and I may add the Government, are
exposed to loss through our present
monetary  systeow Our currency
consists exclusively, or nearly so,
of silver coins, forming agreat bulk
and weight in proportion toits value.
Can any one form a just estimate of
ihe whole cost to which the public
are put in transmitting this hulky
coin from place to place? Can any
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one even judge of the expense
the Government alone has incurred
on this account? I have seen many
estimates on this head. If I mis-
take mnot, I have seen_ an estimate
made by Sir Charles Napier, that
the protection of Government Trea-
gure, in escort and in othef' ways,
gave employment to something like
thirty thousand native troops. But
be that as it may, be it exagge-
rated or not, there is no question
that the public of India are put to
an enormous annual cost for the
mere risk attending the transmission
of coin from place to place.

Now, Sir, let us enquire what are
the means which the application of
Economical Science and Experience
have pointed out in far advanced
and highly civilised communities, by
which this great abstraction of
capital from re-productive purposes
can be reduced, by which the cost
and risk of removing coin in bulk
can be obviated, and by which a
great and general economy to the
State and the public can be effected ?
No doubt, between nation and na-
tion, this is chiefly done by the
well understood and valuable con-
trivance of Bills of Exchange :—in
the domestic transactions of a coun-
try, this economy is to some extent
effected by Banking operations and
transfers, to some extent by Bills
of Iixchange, but to a much greater
extent, and in a far more conve-
vient form, by the use of Bank
Notes, of uniform amount, and for
such sums as suit the ordinary
transactions of life; but so regu-
lated as to represent in, reality the
coin for which they are used. ~ But
before I proceed further, I am de-
sirous of here noticing some pro-
posals that have been made from
time to time in India for the pur-
pose of remedying the defects of
our monctary system by the intro-
duction of gold coins.” Now, Sir,
1 must say that, having given all

My, Wilson

[
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the proposals which have been made
for this purpose, or that are capable
of being made, our most careful
consideration, I am upable to re-
cognise in any one of them a res-
sonable or unobjectionable mode 01
accomplishing the object. bhnld
we adopt a double standard of gol
and silver ?  Sir, few will be found
to advocate such a plan. No (}011]0%
gold and silver val?' in their ln}:
trinsic value in relation to eac
other, much less than perhaps any
other two articles that could be
named ; but, nevertlleless,.they do
vary, and that not inconmderab_lyv
as the experience of the last fe‘z
years has shown. In relation fe
silver, gold is certainly at least ﬁVn
per cent. cheaper than it was tio
years ago; and when we come :
treat of national obligations, th#
may represent a large sum. Wllf"a
effect then would the adoption of ’
double standard have ? Why, cleﬂro
ly to enable the debtor to dlschi}l“T'ﬁ
his obligation in whichever mgh":
at the time he the cheapest met"ié
This, Sir, would destroy the Wh?,
object, and the great utility of
standard at all, and would snn]’%
enable the debtor to pay in 0“0
material what he had contracted *
pay in another. Sir, we are “gl
prepared to adopt a measure “ﬂ_
mittedly so defective and so W'
sound. 1ut, then, it has been P"g;
posed that gold coins should f
circulated, and should pass only
their intrinsic value, ﬁuctua““l
from day to day according to 4
fluctuations of the price of £°
But, Sir, it would be a mere M
nomer to call such coins mone!
Could the transactions of a count
be carried on with coins “’h]e
to-day might represent 10 Rup
and 8 annas, to-morrow 10 Rul’cﬂud
and the next day 9 Rupees d
B annas, and g0 on ? ’J‘hml‘uld
the inconvenience which WO
arise from such a system, an
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altercations which would ensue be-
veen buyer and seller as to what
¢ real intrinsic value was from
L“y to day, or even from hour to
our,  Again, think of the dissatis-
etion which would naturally be
elt by any one who, having re-
¢ved a coin of the Government
3 one rate to-day, found, when he
Tequired to use it to-morrow, that
' had fallen in value by 4 or 8
8mnas,  Qir, if there is one duty
More than another which the Go-
Zemment owes to the public in
Spect to its monetary arrange-
ch_lents, 1t is that the coins, which it
eulates with its authority, shall
velo one common and unvarying
Aue.  But another proposal has
*en made with a view of obviating
© evil of o fluctuating value. It has
°¢0 proposed that gold coins shall
¢ 18sued representing 10 Rupees
‘h:t Cfrt'ain weight and fineness, and
o their value should be fixed by
Periafi a legal tender fora given
earm of time, say six months or a
. ,whe_n the exact value should
marie-ud‘;usted according to the
Derioelt value of gold for another
o ﬂ(l of time,  But what would
Plan?e practical effect of such a
gold f, after t}lc \’}xlue was fixed,
thorg Were to rise in price, then
‘Vouldcap be no doubt all the gold
if, on disappear from circulation—
fall 1 the other hand, gold were to
fita],) Price, it would become pro-
et ite to send gold to the Mint to
chagy coined, ux}d with it to pur-
such silver coin at a profit.  In
Quap ase mo doubt a considerable
intq ity of gold would be foreed
recko(;‘}‘cﬂ]atlon. But the day of
tine “:'lng would soon come—the
ogra] tem{l a re-adjustment of the
take )n(‘ er value of the coin would
Qinsl“?l‘_e- A large quantity of
toy derf“ch had passed as legal
timg . OF 10 Rupees for a certain
for o lv{(’uld on re-adjustment pass
beg, ¢ Pee8 8 annas. Who is to
¢ loss! The unfortunate

[Marcn 3, 1860.]
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holders at the time the re-adjust-
ment took place. Would this be
a satisfactory arrangement? M

own beliel is that in practice u{l
these schemes to make two metals,
which are always less or more
varying in price towards each other,
circulate in strict uniformity, would
entirely fail. It has been tried in
llurope under the most favorable
circumstances, and has failed there,
I have here a monetary convention,
which was entered into in 1856,
between the Austrian Government
and all the other German States,
with a view to have one uniform
current coin. Every one who has
travelled through Germany is aware
of the great inconvenience which
resulted from the various coins
which were in circulation through-
out those States. The standard
of value in Germany and the cur-
rent coin are of silver, as is the
case in India. DBut some of the
parties to the Treaty, and espe-
cially the Government of Aus-
tria, were anxious to supplement
their silver currency with gold coins,
a8 has been desired in India. The
plan for this purpose provided for
by the Treaty 1s similar to that
upon which I have just comment-
ed—it was provided that gold
coins should be issued at a fixed va-
luation which should remain a legal
tender, and current for six months,
and should then again be subject
to re-adjustment in their current
value according to the market price
of gold; and so on, a new re-ad-
justinent taking place every six
months, The words of the Treaty
aret—

Extract from the German Monetary Con-
vention, dated January 24th, 1857,

Article XXI. para. a—That each State
is at liberty to allow their gold coins
(Article XVIIL) to be taken at their
treasuries in lieu of silver, at u rate of
exchange to be beforchand decided upon;
and this ot all treasuries, and for all pay-
menta or only partially, as shall be thought
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proper. Such pre-decided rate of exchange
shall last at the utmost for six months,
and at the close of the last month is to
be each time re-considered for the next
stmilar period.

Well, Sir; when T saw that pro-
ositions of a similar character had
Reen made here, [ wrote to T.ord
Woodhouse, the Under-Secretary
of State for Foreign Aftairs, and
begged that he would ascertain
from the Austrian Ministry what
had been the ypractical eftect of
that provision in the Treaty, [
have just received Ilis Lordship’s
reply. 1le encloses a communica-
tion from Lord Augustus Loftus,
our Minister at Vienna, of which
the following are extracts :—

EBtraet from Despatch of Lord A. Loftus,
No. 92, duted Novenltber 8th, 1859,

The provisions of the conveution be-
tween Austria and the Zollverien States,
affording the faculty of supplementing
their legal currency by the uddition of gold
voinage, have virtually been a dead letter
a5 rogards Austria.

* * * * * *

Under these circumstances, the provi-
sions in the monetary convention in ques-
tion, ay far as regards gold, have never {)een
acted on, and very little gold, comparative-
ly, hias been coined in Austria, that metal
for some ycars past being little current,
and prineipally confined to the hands of
money-dealers and merchants, for the pur-
pose of making payments in foreign purts ;
1t cannot, therefore, be reckoned an active

or operative portion of the specie currency
of the Empire,

Sir, the experience of Giermany is
not encouraging for India torely upon
impracticable schemes of this na-
ture for the improvement of our cur-
rency.  But then another and more
extensive change has been suggest-
ed, and that from a quarter deserv-
ing of every consideration. 1t has
been said—why not change our
standard of value?—why not, as in
England, adopt & gold standard,
supplemented by silver tokens
of limited tender as subordinate

Mr. Hilson
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coins? Sir, if we had now to hegin
de novo, no one will doubt that that
would be a much preferable plan
to that which we now find in use
But we have to deal with a system
already established—a system un<
der which an enormous amount 0
obligations, both publicand privateé
has been incurred. As 1 have ﬂ}‘
ready said, those obligations 1
reality are to pay a given quantity
of silver. And if we were now ¥
change our standard of value, an
to adopt gold in place of silver
because the former is bhecominf
cheaper in relation to the latter,
think no one can doubt that we
should by law be enabling every
debtor—the State amongst others—
to commit a breach of faith upo?
his ereditor, et us bear in mun®
that a reduction in the price of goltr
of only five per cent. would, ““d(fo
such circumstances, in eftect redi
the claim of the holders of the pub‘l
lic debt of India by no less a valo
than five millions sterling.  Sir, ¥
are bent upon reform and ecoll("f‘,);
in every legitimate shape that _l'fc
within our reach, but we l)clw‘c
that the eredit of the (overnme”
will be best sustained by the ll“”u
rigid observance of good faith in ¥
its transactions, {0
Then, Sir, however free we aré W
admit the great iuconvenience of t
existing system, we are unable A
look in the direction of a gold "";w
rency for a eure of its defeets J.rv’
we think we can propose one in 6¥¢ «
respect more effective for all b o
objects we have in view, and ¢
which will strictly maintain the l,d
tegrity of our present staudards “llﬂ.
which will not expose us to the ‘f“m.
picion of tampering with the ob &
tions of the State, We hm’b’l b
doubt that all the objects at W 1
both we and the public aim, Wl'-u v
far better and more perfectly 8¢%
plished by having recourse o’
sound, well-regulated, Paper "y
reney of general application
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Whple of Tndia, and at all times
easily and readlily convertible into the
;:’l‘r';ew}lich it represents:—a Paper
ah] n(iy 80 well secured, that it can
tl‘m;z . e lvn:ulc a legal t(md.er in ‘t.l“
on ’;ﬁ‘rtllons throughout India,  Sir,
Rocrel: ands, and by all our most
Tone! tted 1lllth()l'ltl('ls on Political
circul?ltr}y’ the adoption of a paper
) n"«l. 1on so well guarded as al}vztys
ol itllljt:un the full value of the
of ] ;9])rcﬂcnts, i3 regarded as one
emn'te ;}ghe:jt. and most l>0nch(.-,1:.ml
]iﬂati: of political science and civi-
i l‘umm lt..m'ml)les 13 to use as an in-
““‘V("ellit of eirculation, i plnvg of the
dont 1 'l and costly coing which we

present, a vepresentation of them

Ueh costs little or nothing, but

Whiel, : o B
11 ever ay 18 infinit
More ery way is infinitely

Cffioty ('mvenient. In this way it
- r‘eld' great economy of capital,
“;lli(-l. (ftl:‘illlg the precious m.emls
I’Grﬂ(,l-n('ue much more 11111)el'lt?ctly

- O the same purposes. Some

Writay. A
Mters haye compared the adoption

in at]"i‘l’.el' eurrency to the discovery
o lse‘ tountry of new mines, !)e-
ive “%f)lu do really add to the effec-
& o !i th of the country, to wlm't-
(.’ir"llT] ent paper repla('-,es the coln
it 5 otation, Adam Smith, I think,
thug M}‘.\"lm conrpares  the economy
all ceted, to o .(.llscovm'y by which
duct)o?]m‘ Tocomation eould e con-
You 4 without rowds, and by which
tl Q‘(i"";{ enabled therefore to zul(l.

o n‘mﬂ g rouds to the portion of
tog L inder re-productive cultiva-
frong t he Jond i an abst action
il hule fruitful portion of the

oy b the sacrifice is abundantly
val, osated for, by the additional

X tfm“’l)li('-h_ it gives to the rest;
‘ll‘culuﬁlrm‘l()lls' metnls' u§c(l as a
ooy |, Mg medinm, yielding as it
mp O Interest, and being, as I have
du ’;3“ “l’-‘ftl‘uctinn from the re-pro-
logg ‘l"_lpltul of the couutry, the
U] l}‘.‘; n,cll Imw'ever, like the l:u.ul
by o :l(‘)zuls,' 18- compensated  for
remaindk euter value given to the

et But, Sir, il we can to

{Manron 3, 1860.] -

Currency Bill. 230

a great extent, by the use of paper,
effect the same object, then we re-
lease that unproductive capital for
other purposes, while we confer a
greater convenience upon the public.
The inconvenience of the present
money in use is sufliciently fami-
liar to every onein private life—
the inconvenience to those engaged
in large transactions, especially out
of the Presidency Towns, and
where there are no Bank Notes, i3
still greater.  In one of the large
Trading  Towns in the North-
West, I found a remarkable exam-
ple of this inconvenience. I found
that recourse had been had for a
circulating medium, in order to
save the labor and time of count-
ing large sums in Rupees, to the
use of mysterious sealed bags, said
to contain a theusand Rupees cach,
These bags  circulate freely in
wholesale transactions, upon the faith
the merchants have in cach other,
with a “chit” or letter of indorse-
ment, without always any precise
knowledge of what the real contents
are. Sir, when recourse is had to ex-
pedients of this kind, we have ample
proof thatsome reform in our existing
system is loudly called for.  But,
Sir, independent of the great eco-
nomy of capital which is thus effect-
ed by a Paper currvency, there will
he a further economy in three other
important ways—first, we shall find
a great reduction in the cost of the
Mint; next, we shall save the
wear and tear to which the coin in
circulation is exposed, and the great
loss which the public incur from
light coing; and, lastly, we ghall,
both as a Government and as a
community, save not only great ex-
pense but also great risk in the
transiission of money {rom place
to place :—we shall be able to adopt
the improved plans of  civilised
nations in place of adhering, as we
do to this day, to a practice which
had its origin long before the Clivige
tian era.
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But, Sir, a Paper currency, in
order securely to carry out all th'ese
advantages, and to be a perfect
representation of coin, must be
based upon certain well-known and
defined principles. In order that the
paper shall be identical in value
with the coin, it must not only be
made convertible in theory and
by regulation, but sufficient security
must be taken to provide for
that convertibility at all times.
By this means the quantity of

aper in circulation will always be
wdentical in quantity with what it
would be were it to continue whol-
ly a metallic circulation. The
notes issued would not be an addi-
tion to, but a mere substitution of,
the silver coins which they displaced.
It is, Sir, a Paper currency upon
this sound principle which we scek
to establish in India—a principle
which has stood the test of experi-
ence in other countries, where it has
been found equal to the magnitude
of the largest trading transactions.
But in order that a Paper currency
shall fulfil all the purposes of coin,
it is necessary that it should be a
legal tender every where, except at
the place of its issue, where it
is convertible into coin, and it should
moreover be received by the Go-
vernment in payment of revenue
and for all other purposes.

Assuming then, Sir, that I have
been fortunate enough to carry the
Council thus far with me, it will
now become my duty to state in
what manner the Government is of
opinion a Paper currency, combining
all these advantages, can best be
carried into effect. And here I
propose, for the sake of clearness, to
divide our plans into five distinct
heads—first, as to the agency
through which such notes can best
be issued; second, as to the man-
ner in which the necessary securi-
ties can best be taken for the con-
ditions which I lave laid down as
esecatial to a well regulated Paper
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currency; third, as to the functions ¥
be entrusted to the issuing qu{,’
fourth, as to the denomination of th®
notes to be issued ; and, fifth, a8 f‘:
the securities to be taken again®
forgery. .
In the first place then, Sir, ¥
are to consider what will be lh:
best agency to use for the purpot
of circulating a Paper currellCYe'
Now, let us bear in mind that th'
proposal is, and we think that csse“e :
tial, that the notes to be issued ﬂr' ;
to be a legal tender in all transﬂct}
tions between man and man, th?
they are to be received at evcr):
Government Treasury for all dc’
mands of the Government for I'C"ee
nue or other purposes, and that fh‘
system is to be general and to CL
tend over the whole of India. .
is essential that we should b“fl
these conditions in mind. WC;
in point of practice, the issue of pﬂlﬁ"
money has hitherto been usud’”
confined to Banks or to Gover
ments. I may say most usually
Banks, and there is no doubt t"n
in old countries, where the systt‘i:e
has long been combined with hﬂ‘
institutions of trade, and where t
machinery of Banks upon a 80"“er
basis exists and is spread all .0""
the country, they possess consl‘];"ig
able facilities for exercising )
function, But let me here rcm*‘r]
that the issue of notes does "
necessarily constitute any parb i
the business of a Banker, who /
more properly a dealer in cu[““‘ﬂ
a borrower from one man 8n¢ o
lender to another upon higher te™";
which forms his profit: in sl“’_"t’n'
most useful and beneficial mc}l“"of
through which the spare capits i
one portion of the community
rendered profitable in the han®? o
another. We can have no b"‘
proof of this than the facts thats? d
withstanding the great number it
Private and Joint Stock Ban sk o
London, none of them (the 151‘“ev,f
England only excepted) do of
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gl':i 0;‘3;110 notes: in _B-‘Inuulx.cstcr,
i 4, 1e largest emporiums ol trade
the world, not one of the Bunks
(’.tle Branch of the Bank of Iing-
‘)Ly"]dﬂ CXCL’])tC(l)“ ssues notes ;_und
{auk;e ]:l\\vs of 1844 :uu} l&t»,_all
those ng (,ompan.les.cst’al)llshcd u.lt(:r
Kingg years within the United
y On?iom. are distinetly interdicted
.o 188uing notes.  We require no
nuoltzl;cr- proof that the issue .of
e I3 no mecessary part of a
are \BI‘S l.)us'llfess._ But, hn.',_thc}'e
i ii)e(,ulw:ntles 1 our position n
" ;and 1 the wystem which, on
b (Jultltgrt of the (Government, I am
derit 0 )pl‘opose, which would ren-
" emCViLn more difficult than usual
iy Pl()y the_ agency of Banks in
i to u the first place, the system
oyl universal.  How many years
coulq we have to wait belore we
. expect that any Banks, how-
QBturbfixfe"lSive their capital, could
loesf ranches  thronghout the
i a‘"({)untry for this purpose ?
\\:en’%“m’ even though that difficul-
othey \\;lg‘-)t over, we have still an-
ablg, (;lt,!l 1 regard as insurmount-
tcnder.._l;l notes are to be a legal
every they are to be received by
the (i(’])Plette person, as well as b
”n“nm“’ve‘lllu.nent, in (llschzu'g({ of all
ditioy, t(} claims, - Toattach this con-
a )“‘)lln;e) ‘(mr notes, we must p.mvl(.le
i (}Ild undoubted seeurity for
ulti“"&:)tnent, not only for their
"e““)iliir ptfymcnt3 but for l.hen'.con-
W I 2y 1nto com when required.
agenc’y’ (‘)‘i_, i we employed the
v ot :l lBunk, wc.sho.uld re-
le8 yehic], m yl a deposit of seeuri-
Payion; \f\{ou d ensure the ultimate
8 Prooy of the notes, but also of
the; reserve of l{ullmn, 10 secure
tieng. Prompt and immediate JLy-
& lowg] ¢ € could not make them
ti«,nﬂ_ ender oy any other condi-
Bay Cst; 101,1’ but the business of a
Coyg ;m‘tt ){‘Hhc(l upon such a xenle,
lesipy, |, %, and it would not be
e that it should be, confined
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to the issue of notes. It would
extend to all other Banking business.
It would hold deposits, it would
issue Bills of Lxchange, it would
discount and negotiate mercantile
paper—in short, it would have a
great variety of creditors other
than those who held its notes.
Would it then be practicable, would
it be fair towards the great body
of its creditors, it so large a share
of its assets, as | have said, should
be set aside as sccurity for its notes
in Lavor of one class of its creditors,
to the possible injury of all other
classes?  Would it be fair to pro-
tect the note-holders at the possible
risk of the depositors? Sir, with
one exception, to which I will shortly
refer, ]| know of no Bank whose
issue of notes are a legal teuder:
the Banks in Scotland all issuc
notes, but they are not a legal
tender ; the notes of the Knglish
and Irish Local Banks are not a
legal tender ; the notes of none of
the American DBanks are a legal
tender; the notes even of the Bank
of France are not a legal tender;
the Notes of the Bank of England
only, and this is the exception to
wlich I referred, are a legal tender,
and this exception is defended upon
the ground that the Legislature has
entirely separated the departiment
for the issue of notes from the
department  for general Banking
business, and that it has provided
that, in the Issue department, there
shall at all times be retained
public securities and bullion to
the full amount of the notes
which, from time to time, it is
sues. Now, there may be, and no
doubt there is, a question how far
this separation of accounts is real
or nominal, as it affects the interests
of the different classes of ereditors ;
but practically conxidering the large
capital of the Bank of England,
upwards of seventeen  millions
sterling, including the Rest, and cone

Q
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sidering the publicity given to all its
transactions and its accounts, the
question would never arise. But
with a new establishment in :‘ll-
dia it could not but be otherwise.
On every ground then, while we
wish to see Banking establislunents
extended, we have come to the con-
clusion that we cannotavail ourselves
of the agency of Banks for a gene-
ral Indian Paper currency.

But, Sir, if there are special rea-
sons why Banks in India cannot be
used for this purpose, there are
others as special and peculiar to
India, which point to the remarkable
facilities possessed by the Govern-
ment  for the issue and man-
agement of a paper circulation,
Throughout India, in every part,
however remote, the Government
has an organised body of public
officers, of receipt of revenue on
the one hand and of expenditure
on the other. Indeed, it is not too
much to say that the great re-
cipients and disbursers of money
throughout the whole of India are
the revenue and other officers of
the Government. The Govern-
went Treasuries may be said prac-
tically to represent the great bulk
of monetary transactions in most
districts, Practically, the transac-
tions of these Treasuries, and the
money that is accepted at them,
must regulate the transactions of
India. Well—but, Sir, we have
to use cvery possible precaution
against abuse of the power which
the Government would have, if it
had an uncontrolled authority to
issue notes.  If we are to make the
notes a legal tender, we wust take
absolute sccurity not less than
that 1 have described for the safety
of those notes, We must take
eare that, under no circumstance,
can the Government abuse the pri-
vilege of making paper money, and
by over issues for purposes of ex-
penditure endanger their  conver-
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tibility and thus run the risk of
their depreciation.  'We do not thet
propose that the Government 1t
self, in any of its existing depart
ments, shall be empowered t‘{
issue notes, but that, by the Bil
which 1 shall agk leave to 10°
troduce before I sit down, a Conv
mission shall be formed, whos
duties shall be strictly defined b.l"
law, over whom the Govcrnn_lcn.t sha X
have no power, except within the
limits of the Act, and who shall be
bound upon oath to obey the prov
sions of the Act. Sir, in this we sV
at nonovelty. In this and all our mes”
sures we are not ambitious of being
regarded as ingenious inventors ; W‘j
are content to accept the more .hu"’.
ble, hut by far the saler function 0_
applying, in the most upproqu malh
ner, to the circumstances ().t Indit
those great principles  of s()u“fr
science and 1ts practice, which .10":;
years of discussion and expcrwl}‘;s
have proved in advanced countrs®
to be compatible with public .mtcrs
ests and public security. Sir, ﬂu
nearly as possible, we take the ,ldﬁ"d
department of the Bank of l‘]ug\ﬂ"‘r
as our model ; but we take it unt ‘v‘r
most favorable circumstances, be”’z
stripped of its only objcut,imm;u
feature—its  connexion with W
Banking department. d
This, then, brings me to the secol
point.  The manner in \Vhl:,_
sceurity shall be taken for the e}
formance of the conditious Wl‘”l.
we regard as cssential to a MY
circulation, which is a legal tend )
and, together with this, we my, i
save time, consider also the t']”lv
head, that is, the functions of l“"l’c
who will be entrusted with th‘iﬁ
suing of the notes, Sir, for tl;d
purpose we propose to divide ,"“
three Presidencies into convcl"':ir,
districts, to be called Currency u
eles. Qur object will be so wli(’f
range these eireles, that the © lliﬂ’
station of one of the existing *
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tiets for revenue purposes will be
:’e't‘f to its centre, In connexion
1t the Mint at Caleutta will be
m‘)‘zellef{ld estul)lisllmel_lt, where the
mmlz or the w]mlg of India will be
oy ,t}uuler the (h‘rcct superintend-
e S the l_lozul (.om.nnsmoner. In
an )gmn with the Mmt.s at Madras
Cstal tlnnbn)‘r, tllgre_ will _also be
char rls l}ed (J'mmms.monct_'s, n wliose
i( exg;?' the gxrculahon of those Pre-
Wil iles will be placed, and who
Calcuti supplied  with notes from
cleapy 2. DBt for the sake of
iong ess, T Wlll. cgn)duu.z my ()l)serya-
loga] Sow to this Presidency. The
il g ircles huvqlg. bcep (letgrlx!m?d
xed, the chief station within it,
T{_&‘;: we should find the principal
WOlll(llu:)i of the (!1§t1'|ct, ‘W]!lcll
and 'ltasq he a Military Station,
l’Cnn‘ wlmzh. a considerable .luur()-
su(:h'populut.mn would bhe found,
5 Allll- }tlucc for example as Benares
fixe, ahahad, or Lahore, would be
i 111;011 as the station for the
he o lepartment of lssu?, under
“’lnmintl'()l of a ’l?eput.y Currency
the v1881oner,  The functions of
©Ommigsioner in Caleutta and of
locg| b“I’Uty Commissioner at the
s ();‘_anches, so far as regards the
5. o notes, would be precisely
Ban]( ()ft]l‘le Issue (le!)flrtment of the
iy o “ngland.  They would re-
oge,, 010 and silver in exchange for
"P"]m’l‘;]]ul they would always be
of tiyq 4 to pa coin in re'(lemp'h‘nn
hot l'(l)tes of tllgn‘ (hstnct.. ‘lhc
lang *. 14e those of the Bank of Fing-
o a’“Wnul.d be of similar appearance
India, but the notes of every

ey

By,
¢ . v
My rould bear upon its face the

i3 8 of the Branch at which it

i
I'a}:T;:ﬁ; L All Branch notes will be
Mhieh (o silverat the Branches from
h Pre. 18y are issued, and also in
Rran(_ltsllduucy Towns to which the
Rmnb'; selongs, whether Caleutta,
Wil Y or Madras.  The notes
Yupy £ Teceived into every Trea-

tthe circle in which they are
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issued in payment of revenue and
of all other claims of Government.
But there would be no more con-
nexion between the Government
Treasuries and the Issue depart-
ments than with private Banks. In
the first instance, the (Government
Treasuries would exchange such
part of their silver as they desired
for notes: the Issue department
would receive the coin, and the Trea-
suries the notes representing it,
for circulation. Bankers and others
requiring notes for the purpose of
trade would obtain them in ex-
change for silver; and in the sca-
ports, merchants importing silver
would carry it to the Issue depart-
ment, and at a fixed rate would at
once receive mnotes for the full
amount in place of waiting, as they
do at present, till it is coined; thus
giving them the same advantage
that the importer of bullion has in
London in carrying his bullion to
the Bank of England, and of receiv-
ing its own notes in exchange, which
are convertible into coin, and can
at once be used for all trade pur-
poses.  Now, according to this plan,
it will be plain that the Issue de-
partments, neither in Calcuatta nor
in the districts, can ever have in
circulation a larger amount of notes
than they possess coin to repre-
sent; but inasmuch as a larger pro-
portion of the notes thus circulat-
ed will remain out, and at any time
only a small proportion can ever
be presented for payment, each
Branch and each chief’ department
of issuc will be permitted to invest
a portion, in no case exceeding two-
thirds, in (rovernment paper, which
will be held by the 1ssue departiment,
specifically appropriated to the pay-
ment of the notes, and the remain-
der, not less than one-third, will
be held in bullion, ready to meet
the claims of those who wish to
exchange their notes for coin.  The
necessary halance of coin at all the
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branches will be kept up, if need-
ful, by supplies from the head de-
partments in the I’residency Towns.'
The circulation of the Bank of
England is usually about twenty-
one millions, which is representqd
by fourteen millions of publie
securities, and the remainder in
bullion. By these means, Sir, we
should give tothe country all the con-
venience to be derived from a Paper
currency. We should effectually
provide at all times for its absolute
sccurity and for its instant conver-
tibility.  The TIssue department
would always be possessed of bullion
and public securities together to the
full extent of the notes issued : be
theamounteversogreat, the principle
would be so sound that no other limit
need be placed upon the action of the
department. The legitimate demands
of trade alone would determine the
amount of the circulation, without
any interference on the part of
the Government to attempt to
regulate it. Such a mixed cur-
rency of paper and coin would ex-
actly correspond with that which,
under present circumstauces, would
exist, if we continued to circulate
coin only, and that, Sir, is on all
hands admitted to be the true test
of a sound currency, These, Sir, are
the functions which the lssue de-
partments will perform, and these
the securities which we propose to
take for the performance of the con-
ditions which 1 have deseribed as
being essential to a sound DPaper
currency,and we have no doubt the

will be considered as ample for the
purpose. And, Sir, it will be obvious
that by this means alarge profit will
accrue to the Government, The
Commissioners of the Lssue depart-
ment will receive the dividends due
upon the stock which they hold,
which they will pay into the public
Treusury as the profits of the note
circulation :—but the Government
will be benefited in another form—it

My, Wilson
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is impossible that so large an amoll“:
of public sccurities can be taken Ol}r
of the market without raising the!
price, and proportionately in a mof
legitimate way improving the cred®
of the State. ~ The practical eff
of these measures will indeed be f{}z
redemption of so much of the pub]’e
debt as shall be thus held by t
Commissioners of the [ssue depar
ment of the GGovernment. ’
Then, Sir, we have next to CO‘;‘
sider what ought to be the dem”
mination of the notes so 1issut h
This is a subject upon which mu*
difference exists both in opinion _"“13
in practice, and it will be obvl")‘r‘
that it can only be properly detbhc
mined by a  reference to !
character of the transactions of 5
nation, whether as a rule they rs.
present very small and minute Sl-mlll !
or whether they represent gencl"t y
larger sums.  In  England o5
lowest denomination of notes 18 it
in Scotland and in Ireland it 18 e
in France it is 100 francs; in of
United States it is one dollar
about 4s. 2d. ; in some of the NUt d
American Colonies one dollar “(‘)e’
freely circulate ; throughout }'Jt !
many the thaler note, of value ‘“‘l "
more than 3s., is the most com! i
circulation; in Mauritius the l(‘“'
culation consists of notes (3f 2 9
peesor 10s. and upwards; in (JG)P g
the notes are of 10s, and upwar’
f'ormerly they were of 5s., fmd )
report on the subject which lﬂ !
cently received from the able NG
accomplished (rovernor of that Uy
ny, Sir Henry Ward, it appears &
the suppression of notes of tl‘“tv'd’
nomination had been attended ¥ i
inconvenience to the planters ©
others, of which complaint had ™y
made.  But from what 1 have e
ready said, it will be appm‘cpt ,,1ll’h
as a matter of security, it 1° lluf""n
more important that the circd ouu\l
should he based upon a really S)d“”
principle, than in any way u
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;?Jer:ctetll in the denominz}tion of the
i . 't umst be plain that a
{:1 o (}l e \vl'uch. nmkqs notes of a
i eenmmnatxon safe and sceure
e Qually e).(ten_d to those ot"a
. _denmmnutmn. And, Sir,
*‘Lbii)?u:m“ l)e'a penulizu’ source of
baper 9‘secur3ty in respect to the
M:m(‘hem1tcul:mou of India, )wlnch.
i is OI perhaps no other Bank of
Busg, wI}ﬂt e \.vorld. In all -othcr
Notey 11 1_wluch I am acquz}mte(l,
, mp-el)l‘fe]lssucd. to t'he public in .tlle
and ag 1n:ms., in_discount of bills,
o .itm vances in  various forms.
even, i'f Inay be said, and truly, that
o5 oo, II?SHCd tor those purposes,
P 1 .not remain out in cxcess
‘¢ public requirements so long

t y 5 )
'CY are convertible at the plea-

i“;(c)i?li tllve holder into coin, This is
jorit Upon w.lnch the great ma-
Y ol practical authorities may
ey t}ytn be now agreed, To be-
inne indt _c'onvet:tlbl.e notes can con-
Contenq ﬁlfculatum 1 excess, 13 to
and . 1t a note that can be casi-

A h IStflni;ly exchanged for coin
Proof ﬂ“(‘l'lt'l lec]zated, because the only
Qirclllaﬁm know of an excess of
Otes §y, rll‘ 18 depreciation of the
resenty ciation to the coin it re-
Contoy g thl\ ow no one I think will
te in 11 at any wman laving a
18 possession  which  did
nl)le“‘,‘x{nnnn(l the same exchange-
ang lluvlle as the coin it represents,
Chaygp, :;‘P{ it in his power to ex-
fyi 2~ Mat note for the coin, would
cet the anomaly by that
But there have been™ those
ave thought differently, and
ingy, 0. those 1 would say, that the
hotes upon the principle
Pose cannot possibly be at-
"()tengtl"] any such visk, Sir,
Uty o) will “he purely bullion
exol“l’uwé}(" will l')e 18sued onl.y in
T or l)u].lmn: there will be
hapy op W eredit advances in any
Uiy, " 'Mever,  That is the legi-
Wsiness  of Banks. It is
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ours to furnish a circulating medi-
um—it is theirs to use it in all the
variety of forms which credit trans-
actions assume. In our case we are
absolutely restricted, and by forceof a
great and obvious principle we main-
tain intact the full intrinsic value of
the currency—in theirs, they are
governed by the ordinary principles
which govern all commereial trans-
actions., Well, Sir, these are not
unimportant considerations, when we
are determining the denomination
of the notes to be issued. But the
main consideration, after we have
determined upon a sound self-acting
prineiple, is the character of the
transactions of the country and the
denominations of the coin in use.
[t is the hmperative duty, it is the
interest of aGovernment, to furnish
a circulating medium for exchanges
determined in amount by the wants
of the community. Well, the great
characteristic of Indian transactions
is their number and their multipli-
city. And, then,if we bear in mind
that the highest denomination of
coin in circulation is one of only a
single Rupee or two shillings, while
in Kngland the common coin is one
of twenty shillings, it would ap-
pear that we should be justified in
adopting the old practice in Cey-
lon and the present practice in
many countries, and adopt notes of
a denomination as low as two or
two and a half Rupees.  Dut, Sir,
we do not propose to go so low—
we propose to begin with five Ru-
pees or ten shillings, adopting the
limit at this time actually in prac-
tice in Ceylon and Mauritius ; and
beginning with that denomination,
to have others of ten, twenty, fifty,
one hundred, five hundred, and one
thousand Rupees, which latter T hope
will take the place of the mysterious
sealed bags which circulate at
Mirzapore.

Sir, we think it is essential to
the plau to have notes of a small
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denomination, in order to furnish
change for the notes of larger
amount, which will be extensively
used as an easy mode _of remittance
from one part of a district to an-
other. As I havesaid before, these
notes will be payable in coin at the
central offices of the district from
whence they arc issued, and they
will be all payable as well in Cal-
cutta, Bombay,or Madras, as the case
may be. They will be receivable in
every Government Treasury within
the circle in payment of revenue
or any other claims of the Govern-
ment whatever.  Aad I cannot help
believing that such a system of cur-
rency will prove of an immense con-
venience, compared with the present
cumbrous system of conducting all
our transactions, however large, in
two-shilling silver picces.

Well, then, Sir, the fifth and last
head is, what precautions we are
prepared to take against forgery?
and I think we shall be able to
satisfy you that we have not only not
been unmindful of that important
point, but that we have already taken
measures, and that successfully,
which will give us every sccurit
that it is possible to attain on this
head. But here T would remark
upon a point which I think has been
too much overlooked in connexion
with the relative risk which exists
between a currency of eoin and one
of paper. We must bear in mind
that coin can he counterfeited while
notes can be forged. Two years
ago, I moved for a return in Parlia-
ment of the number of prosecutions
which had taken place in England,
Scotland, and Treland, during the
ten preceding years, in connexion
with the making and uttering of
base coin, and in connexion with the
forging and uttering of forged notes,
I hold that return in my hand.
The result is that in England and
‘Wales, during the ten years, the
cases of prosccution in relation to
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coins numbered no fewer then 6,29_1’
while the number of prosccutions 1
connexion with forged notes wert
only 1,866. Again, in Scotland, il“‘t
here let it be borne in mind the
the denomination of the notes 17
circulation is as low as one pount
and where the circulation consis#
almost exclusively of paper, ﬂ}"l
number of cases of prosecution ¥
connexion with base coin was 570
while the number in conncxl‘l"
with forged notes was only :
Again, in Ireland, where the loW‘i’
denomination of notes also pl"“
vail, the number of cases of' pr
secution in connexion with colml}f";
was 338, while In connexion Wl}n
forged notes they were only 41.
the whole of the United Kingdmﬂé
the prosecutions in relation to bﬂ‘:
coins were 7,199 for the ten ycﬂ,‘;
while those in connexion Wi
forged notes were only 1,911 |
think these returns conuluswf}“
show that the risk of countcrf:;
which attends any system of cm'l"v1
¢y is by no means confined to Bi“,“
Notes. 1 believe I am right "r’
saying that the attempts at coulljw
feiting coins in India are very !
and that prosecntions in relation
such crimes are not of frequent
currence. No doubt the cmn'phcﬂ“u
machinery required for coining, al
the great cost and skill necessar ol
make it, and the rarcness of skil
artificers to work it, may be t-}uld] 4
be one of the reasons why this ¢ ’{%ﬁ
of crimes does not prevail in Int i
—for we must bear in mind t]“"ltﬂ'
requires a large outlay of e
and a large employment of the mu’l‘
ingenious  skill (which &0 _I“‘l 0
aboundsin England), to mnuufact"%. y
even counterfeit coins,  But, l*
if this difficulty has hitherto shic :c
the Indian public from the (lml{— "
of a base eoinage, I think [ she 6
able to show that the steps we uf‘,f
taken will be even more perl.ug‘f' 5
shiclding it from the evils of forg

2
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;glt“gss.m Sir,.we know well how ex-
aro 1o Iine.ot the people in the Bast
il he:flltut}ng hand-writing. 1
of your P olt a case in wlncl_l one
e I])rq( ceessors, Sir—a former
ceiveda()uustllce ot Calcutta—was de-
tion of 1 !11 the Bench by the produc-
8 v (.orcument purporting to bear
out | slt;pnat.ure, and which turned
6 T 1()r‘ged.‘ \!Ve all know, too,
Which m“l ber gf forg‘ed docn‘lments
an oyi] se used inour Courts of law—
able Meo l()lomrpon_, that the Honor-
Witteq Iton er for Mmlms has sub-
W us a Bill, the avowed

£ which is to check these pro-
But be it observed that
nexi(;gsv?; }:{ctem])ts are made in con-
N0t Lgq { ]t the hand-writing. Thave
y ’eonk 0' a cuse_where an attempt
domimma(lc to forge the stamp to
will Consieltlt' Sir, our precautions
& ‘ﬂllicsl altogether of those of a
of u‘lghumcter, embracing the
Tationg ()fab unery and scientific ope-
bug o the most refined character,
the same time puain and

to the eye of the com-
hag ac((:)(l;s',m'ver. Sir, A8 soon as
o pted Her Majesty’s gra~
Offigq jlPOIMtment to the responsible
8 g ;l()w fill, my attention was
Pefry inurned to this most ()l)Vl'()uS
i““lledi Utul‘ Indian administration,
Mupjgas ately put mysell’ in com-
Depyre 00 with the Governor and
g rovernor of the DBank of
Beyg, me I]uml' the able and intelli-
the (,e“lumcul oﬂiccx:s who have
e ll}unugcmunt of the manu-

t} ol the notes,  And, Sir, on
£ the Government of 1n-
o ‘gu]irlllﬁtl here tender to those
e g ed functionaries, and to
“omplished officers, our best
,n;”l' tlll.O very cffective aid
Loy 'LlH :'a“ immediately show
b sl }l‘(n:(lly]uwe, and are pre-
) iy ver trther to extend to uy
N 8 1 Hlii’] tlmp()rlzmt m'ntt(-,r. §u‘.
i ca?.l !l(‘qu.ntnge 1 starting
Cer n o matter of this

Slang,

)
!)u,\-(: (l
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important kind, to have behind us
the aid and support of an experience
in the most civilised country in the
world of nearly two centuries, If
there is one thing more than ano-
ther with regard to which the Bri-
tish Parliament has, at all times,
been ungrudging, it has been in
extending to trade all the legitimate
protection against fraud within its
power; and to the Bank of England,
as  being the chief issuer of
paper money, it has extended every
possible sccurity against forgery.
It has, by law, given to that cor-
poration the sole right to use
paper manufactured in a particular
way, and to use printing of a parti-
cular kind. But it is not 8o much
on legal restrictions of this kind
that the Bank of Ingland relies.
It 1s not upon the writing or print-
ing of notes, for after the experi-
ence of many years, it has become
a settled principle in the Bank of
England, that the plainest and sim-
plest form of notes is the onein
which forgery is most casily detect-
ed, and that elaborate notes are
most casily imitated.  What the
Bank of England chicfly relies upon
for its protection is the paper which
it uses, and the water-marks with
which the paperis made. The paper
is only made by one house, which is
bound to supply the Bank of lng-
land alone, and admit no stranger
to enter the premises.  Well, Sir,
whatever advantages the Bank ol
England enjoys under Acts of Puar-
liament, or in the exclusive manu-
facture of paper, or in the monopoly
of those water-marks, the Directors
have gencrously consented to extend
to the Govermuent of India.  They
have gone further, and pending our
preparations in  India, they have
consented to make notes for ux,
Sir, 1 hold in my hand a specimen
note for ten Rupees, which 1 re-
ceived from the Governor of the
Bank by a recent Mail: the paper
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of which contains water-marks
similar to the notes of the Bank of
Lngland, with the variation only
of the words. This specimeu has
in the water-mark the words ¢ Go-
vernment of India” along the top
of the paper. The word *len” in
the centre, and the word “ Rupees”
below.  Sir, that which the mecha-
nical skill of England has proved
unable successfully to imitate, we
may rest satisfied will be secured
from counterfeit in India; and the
great advantage here is that the
water-mark, as a test of a genuine
note, is plain and visible to the eye
of the most unlettered person. As
a proof of the great perfection
which the system has reached in
the Bank of England, 1 may men-
tion a very striking fact, It will
have been observed that each Bank
of England note has inseribed a
number with two capital letters
attached. If that number, with the
two letters, were cut out of a note
and all the rest of it destroyed, so
perfect is the system, that on present-
ing that small remnant of the note,
_ the Bank would be able to say
whether the note had been paid or
not, what the amount of the note
was, and the date and place of its
issue :—and upon this relict alone
they would be content to pay the
note, of course taking security that
the remainder would not be pre-
sented. Sir, it 18 with all the ad-
vantages of a system so perfected,
and with the hearty aid and co-
operation of the Directors of the
Bank of England, that we shall
introduce the system of a Daper
currency into lIndia. I may here
add that the denomination of ecach
note will appear on the face of it, not
only in English, but also in the two
languages most in use by ditferent
classes in the districts where they
. will eiveulate.  In addition to these
#ccurities, the Bill which I now ask
to introduce will contain provisions

Mr. Wilson
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similar to those of the English 1a¥
for the punishment of those _\Vl‘o
may attempt fraudulent imitatior®
Sir, I have now, I fear at muc
too great a length, but it was nee t
ful that 1 should make mys
clear upon a subject with respect ¥
which any misapprehension m}g‘
prove very prejudicial, explan®
the broad outlines of our mcu.-!ul"";
we propose to have a paper 1“’1,_
circulation of denominations, Vme
ing from five Rupees up to Ol‘)t
thousand  Rupees, to be issued Je
the P’residency Towns and at %
centres of circles or districts m¥’
ped out for this purpose ; that thf‘{,
shall be payable in coin at
centre where they are issued, “.lth
in the Presidency Towns to wh*
the circle belongs ; that they SI“‘;
be receivable by the Governm¢
for all claims of whatever ki’
that they shall be a legal tender l:"
tween man and man in the sef! Y
ment of every claim ; that ﬂlfo
shall be issued only in exchang®
coin or bullion ; that a certain f"‘(bl
proportion ot bullion and coin 8%,
always be kept in hand to tlcclluJ
the convertibility of the notes; u.[d
that public securities shall be h?uu
in the Issue department for the J
amount of the differcnce. 1
. But, Sir, there is one very i'"Pnaw
ant point to which I must
refer.  We have at the .prey
time three Banking ()orpomti“nfl W
India, in cach of which the U"’V", i
ment may be said to be a pat™y
The Government holds share® o
cach, and is fully representt,
the Direction. Those corpord™y
issue notes, but they are Mg
legal tender, nor do they c”‘c::vn?'

much beyond the Presidency T 110'1'
nor - are they received W e

limit into the (fovernment ° g
suries. Now, Sir, even if 1t :ﬂ"ll'
desirable, it must be plain ﬂ'”{: '\Vill’
notes could not circulate along n
the Government notes, which
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d‘GSeribcd as a legal tender. The
al’)‘:l‘lfgr, under which these respect-
Vi anks exist, are subject to re-
n“ﬁ(_“ ﬂ? any time on twelve months
l’lilh;eﬂ eing given. It must be
Yoo s }at such a system, as I have
awi}”);ll.ulequatcly attempted t(). de-

sshould be general and univer-
"ﬂn(t)':y((:r hl(li:.l to secure all the ad-
(‘Onf‘;hes ‘\.vhu:h it is calculate(.l to
to rir- Sir, then, we ]mvp decided
ahl és ve the necessary notice to en-
ut I“S to modify those (,hurte‘rs.
Yernpy must here say that the Go-
“()lli'e:?l\” feel that tlms.e Banks have
anq ﬂl'ul a great benefit upon India,
"“llxi(ll:lf !.hey wxll. (]eservq every.
]‘Hl)li(.(l!(ltm“’ consistent with the_
g i] Interest, at our hands, and I

t we may fall upon some
hich, without ivolving any
ay eon the part of the public,
MY ‘(,umpensnte, at least iu some
'CC, those Banks for the privi-

Cor,

) ﬂn’ w
Yerife

e whi
i(’;elmlwll they have so long en-
Al (. .

oy sand which | have never heard
1

Nir, 1
shall find, when we come
at those Charters, that they
sarily restriet their operas
i :v émd that we may also find
fm“.ﬁ“ ay confer upon them new
of M equally for the benefit
("_'nli‘(,l:;;;?:;l"ﬁ and the State, In
ln-., itiy (,ﬁ fl(lﬂl.ntugcs upon the pub-
wigy, o o desire to deal as'temlcn:ly
teng "li’:'l\'utc 1ntcrcst' a8 18 consis-
W Vo tthe great objects we have

.

o feensed of abusing.
ik we

ook
Wiliegg
l()[m

Ni s
Sop :llt’i‘lll the early part of my oh-
Uiy 08 1 referred to the fact
Cvep ele Precions metals, to what-
the h.x.tcm' they are cmployed for
lagy,, ¢ purpose of coin in circu-
é"“‘e really an abstraction to

ug. i"’\tCllt. from the real re-pro-
Wiyl n(:) capital of the country, and |
Im‘llsur W 1o show in what way the
“]x(.l,utee_ which we propose  will
PQ‘I’I‘U(lul.u- restoring this eapital to
dcht of ‘:f‘lvc channels, Indepen-
all the advantages which
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will acerue to the country hy the
adoption of a sound Paper cur-
reney, that whiclk 1 am about to
deseribe i3 most important—if not
the most important of all, however
less apparent it may be at firsg
sight. 1 have already shown you
by what process the Government
would hecome possessed of a large
share of the securities representing
the debt of the State, by employing
a portion of this coin, withdrawn
from circulation and re-placed by
notes, in the purchase of such secu-
rities. DBut, Sir, it will be plain,
that to whatever extent the Cur-
rency Connnissioners become pur-
chasers of public stock, there must
be sellers to the same extent, to
whom the surplus coin would be
puid.  Those persons would not
permit their capital, so relieved from
one investment, to remain idle, bug
would naturally seek other pro-
fitable modes of wusing it. To this
extent capital would be more abun-
dant, competition for its employ-
ment would be greater, and the
tendency would he, to use a familiar
phrase, for money to become cheap-
cr. No doubt the first tendency
would also be for silver to fall in
price as it became released from
the cireulation, the first effect of
which would be to lead to its
exportation to any country where
the merchant found it would yield
a profit, and by this operation the
cquilibrium  of  value would be
instantly restored.  In short, to
abstract s0 much coin from the
mere mechanical purpose of the
circulation, supplying its place with
convertible paper, would be exactly
the same in effect, as if suddenly,
in the centre of the Midan, a rich
silver mine lhad been discovered,
and which produced silver at little
or no cost. The first operation
wonld be to lead to an export
of that silver in cxchange for
articles of various deseriptions
R
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which  were really in demar_1d_.
and by which means to the full
extent the real wealth of the
country and the aggregate amount
of its re-productive capital would
be increased. Mr. Ricardo, in .hxs
able pamphlet wpon “The Iligh
Price of Dullion,” published in
1811, has so admirably illush‘at?d
this point, that I trust you will
permit me to read an extract from
1t :—

Extract from the works of I). Rieardo,
Esq., “ The High Price of Bullion,” paye
264.

If & mine of gold were discovered in
either of these countries, the currency of
that country would be lowered in value, in
consequence of the increased quantity of
the precious metals brought into circula-
tion, and would therefore no longer be of
the same value as that of other countries,
Gold and silver, whether in coin or in bul-
lion, obeying the law which regulates all
other commodities, would mmediately
become articles of exportation; they
would leave the country where they were
cheap, for those countries where they were
dear, and would continue to do so as long
as the mine should prove productive, and
till the proportion existing hetween capi-
tal and mouey in each country before the
discovery of the mine were again estab-
lished, and gold and silver restored every
where to one value. In return for the
gold exported, commodities would b im-
ported ; and though what is usually termn-
ed the balance of trade would bo against
the country exporting money or bullion,
it would be evident that she was currying
on 4 most advantageous trade, exporting
that which wus in no way useful to her,
for commodities which might be smployed
in the extension of her manufactures, and
the increase of her wealth,

If, instead of a mine being discovered in
any country, a Bank were established,
such as the Bank of England, with the
power of issuing its notes for a circulating
medium, after a large amount had been
1ssued either by way of loans to merchants,
or by advances to Government, theroby
adding considerably to the sum of the
currency. The same effect would follow
88 in the case of the mine. The circulat-
iug mediutn would be lowered in value,
and goods would experience u proportionate
rise. 'The equilibrium between that and
other nations would only be restored by
the explortation of purt of the coin,

) ﬂﬁ Wilson
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The establishment of the Bank, and th?
consequent issue of its notes, as well &
the discovery of the minc, operate a9 t
inducement to the exportation either ¢

bullion, or of coin, and are heneficial onlf

in as far ay that object may be accomplis®
ed. The Bank substitutes a currency ¢
1o value for one most costly, and onnl)lel
us to turn the precions metals (wlllci:
though a very necessary part of our cﬂll;
tal, yield no revenne) into a capitul whl.
will yield one. Dr. A, Smith compari®
the advantages attending the establis
ment of a Bank to those which would
obtained by converting our highways 1°
pastures and corn-ficids, mnl‘pl'f)curmlg’
roud through the air. 'The highways, lle
the coin, are highly useful, but neitl!
yield any revenue. Some people Yﬂ'gu‘
be alarmed at the specie leaving the c_‘"‘“ ]
try, and might consider that as a clisso!
vantageous trade which reqnired us tO_P”by
with 1t ; indeed, the law #o considers i¥
its enactments aguinst the ex])ortt.xtlonvi“
specio; but a very little reflection ‘n
convince us that it is owr choice, and 1‘“
our necessity, that sends it nbroad, "‘e g
that it is highly beneficial to us to
change that commaodity which is supe?
ous, for others which may be made pci
ductive. The exportation of the HI)?{I"
may, at all times, be safely left to the 00
crotion of individuals ; it will not be it
ported more than any other comniodi :
unless its exportation should be adva?
geous to the country, 1If it be ud\"mlm o
ous to export it, no laws can eﬂe_ctu;‘hi',
prevent its exportation.  Happily, in o
case, as well as in most others in ,C.Om'
merce where there is free compet*““,f
the interests of the individual and that
the cominunity are never at virianee

o . ¢

Sir, it is by this process ﬂm.t {) ’
capital, which is now unprofit?™s
employed in  this country 1°

. . " af
great, and | will add so r:mpldlythd
mereasing extent, will he by o

most legitimate means releasec
reatored to the channel of "e'l)lm
ductive uses. 1 may he “Skc(;ﬁ
what extent we expect by thism¢ .,
to cconomise eapital 7 Sir, 1]‘“t’,1,:e11
point upon which I am not prel®™y
to hazard a speculation; bt ale
we take into account the fact ! il
in the last twenty-four )"’“ri’]rod
ver, to the extent of one hut( 4
erores of Rupees, or one hunt o
millions of pounds sterling, 148
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soned, and that the demand for coin
2 increased so rapidly, that
]:;ttele last four years, silver, at the
of mnearly twelve crores of

. pees, or twelve millions of pf)uml
‘Cring, hag annually been coined,
Y€ must arrive at the conclusion
v""-t Ultiumtcly'the amount will be
ery. lfll‘g(‘.. No doubt the intro-
-a::(clt‘?}l of the system must he slow
quir&lladunl at hx:st:-—the time re-
“lnce‘( to estubhsh.the necessary
o t;‘_nel‘y and appliances will lead
up()n“s:-—but. I regard this limit
Vant.(our efforts mt!:er a8 an :u!-
Wil ;ﬁ"e ﬂu}n ot‘herwwe, because it
g ord time for people to become
ar with the system, before it
ei‘:}ncs large dimensions,  Qur at-
b oon will be first directed to the
esxdency Towns, from which the
otem will e gradually extended
Per0 the Mofussil, until .it h'ns
Meated over the whele of India.

mé?(éf‘zl'e L conclude, there are three
“huragts ‘Of a somewhat  kindred
ot ey to‘w]nc!l‘ L w.'vonld wish
@Penéy to refer.  The first has re-
ten ne to a question which has
in 1o Buch discussed by capitalists
ref-e;‘glﬂml, as well as i India. 1
0 the proposals which have
ishin(,uule for the purpose of estab-
an a(l&, l.lp‘oll a large scale, :m(l' with
' ‘1lm.te capital, a nzm(mu_l Bank-
Stablishwient, capable of gradu-
91;emetligkl‘2§<:-ing the great Banking
it $1n India, and of extending
eiy sm“dles to the interior trading
Tl"nlt’tas, opportunity might offer,
ey g, ;;'10' 18 4 growing want for
Cregg; stitution, and a vapidly in-
one D8 field for its operations, no

Is, t])c(?;;(‘do"bt- _The Government
Yaoq ¢, ore, desirous to be under-
&d()pt'll“t_“lc plm} which has l)e.en
!@ ;( or the introduction of a
1nte“ 2("‘!@1‘ paper currenfsy, 18 not
Gy o0 Iany way to discourage,
the  Merfere with such a project,
the pe.mﬁ({ns of which would be
aeg O legitimate Banking trans-

n India, and exchange ope-
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rations abroad. The second is the
subject of cconomising our cash
balances, and the great cost to which
we are now put by retaining all
our cash in our own Treasuries, and
disbursing every payment in hard
coin.  This system has been zho-
lished in Eingland for more than half
a century, and the far more conve-
nient and economical form of a Bank
account has been resorted to. Sir,
this subject engages the earnest at-
tention of the (overmment. The
third and last point to which I wish
to allude is tho extremely defective
condition of our copper coinagze.
During my journey up the country,
there was no complaiut which was so
common amongst the lower classes
than the sacrifice they had to submit
in the native bazars in getting cop-
per change, absolutely needful for
their scale of expenditure. It isnot
too much to say that the poorest
of the people have been taxed as
much as five, and in some cases ten
per cent. upon their little incomes
from this cause.  Sir, I hope we shall
tuke care, in future, to provide
against this evil. A large importa-
tion of copper coin, to the extent of
ten lakhs of Rupees, has been or-
dered from England: a2 new mint
for copper coin alone may shortly be
expected at this place, and another i3
ordered for Bombay : and we trust
that the well-founded complaints on
this head will soon cease to exist.
Sir, | have now laid before you
the plan which the Government has
devised as the best adapted for In-
dia, for conferring upon it the great
advantages of a perfect system of
currency. As I said before, we
have aimed at no novelty :—our
effort hias been to adapt to our own
circumstances principlcs which the
wisdom of great men has defined
and laid down with philosophical
securacy and practice, which tho
experience of the most enlightened
commereial countries has approved,
Sir, these are subjects which have
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engaged the attention of intellects
of the highest order in modern
times :—Newton and lLocke and
Adam Smith applied their most pro-
found researches to these subjects:
~—in this present century, they have
perhaps more than any other branch
of political science, absorbed the at-
tention of able and acute minds—
emiuent men like Hormer, lus-
kisson, Lord Liverpool, Ricardo,
Tooke, Sir Robert Peel, Lord
Overstone, and Norman, have
brought to this important subject
the greatest power of mind and
the largest experience; then we
have had Parliamentary Comuuittees
almost without number; we had
the Ballion Committee in 18115 the
Committee on the Resumption of
Cash Payments in 1819, presided
over by Sir Robert Peel; then we
had the Committee on the Bank
Charter in 1831; next the Committee
on Banks of Issuein 1840 and 1841,
presided over in a most able manner
by the present Sceretary of State
for India, Sir Charles Wood ; then
we had the Commercial Distress
Committee of 1848; then the Bank
Charter Committee of 1857; and
lastly, the Committee of 1858—of
the three last of which I had the
advantage of being a member, Well
Sir, it 18 upon accumulated evi-
dence such as this, that we feel we
may, with confidence, proceed ; it is
to such accumulated and high
authority, as I have recounted,
that we feel we may safely
defer. And in doing so, there is
this great advantage, that, however
diversified the authorities I have
quoted may be, however much
some of them may have differed
upon minor poiuts, yet upon that
which I have laid down as the great
cardinal rule to be observed, all
are agreed: among all there is but
one opinion, that, in order to con-
vstitute a sound currency of mixed
se0in and paper, there are three
- great  essential  conditions —/irst,
Mr, Wilson
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that you should have one t{i“‘rf]e
standard of value, whether it be
gold or silver; second, that the
paper shall be at all times conver
tible into the coin it represenﬁ:
and, thirdly, that a sufficient reserv’
of bullion shall be maintained, ‘.'}
order to provide for that convcl""
bility. Sir, all are agreed in regiv .
ing these three conditions as th°
sheet anchor of a sound currcl\(’)" !
and it is upon these conditions, tl‘fe
the measure 1 am about to introdud
hasbeen carefully framed. \Ve.kno“"
Sir, that nothing that lies in ©
power can altogether prevent ‘L
recurrence of vicissitudes in fl'*‘-‘(;
but we believe that sound and W"ﬁ
laws will, at least, moderate tlie
severity of otherwise mmvmdubl
misfortunes, while bad laws WU"‘,r
infallibly aggravate them. 5%
we have done our best in adupt‘}.‘;
these great principles to the pectt "‘ ]
circumstances of this country, “[ty
now it will become our first d‘{ﬂ,
to give practical effect to the m:h“
sures which we propose, by o
gradual extension to the wlw_lc‘“
India of the system I have desc'ﬂbfil
in the confident belief that it ":r]ﬁ
confer advantages of no Bhﬁ«r
deseription, and will tend to I
mote the happiness of Indid 4
adding to its material prosperity
wealth, ik
Mr. Wilson concluded by mo,,
the first reading of u liill_fU")uPer
introduction of a system of
Currency. . nd"‘l
Stk BARTLE FRERE sec© B“dl
the Motion, which was then pub o

. . vt il
carried, and the Bill read o first ¥

¥

ELECTRIC TELEGRAPIIS:

i
Mr. LEGEYT movod that th°
* for regulating the ostubliahmt"?r o
management of Electric '1“',1”” giu"
in Indin” be now read a thi
and passed. ) "
The Motion was carried, ®
Bill read a third time.
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RAILWAY CONTRACTORS AND
WORKMEN.

Billil‘R - LEGEYT " moved that the

'tf) l‘(l{lk(} provision for the speedy
Weerl'll"“::"“;)ll of certain (\'isputv_s be-
and ot orkmen eugnged in Railway

ier public works and their em-

} ) .
g&i‘;‘i’ be now read a third time and

ete

Billhe Motion was earried, and the
read a third time.

CUSTOMS DUTIES.

siOIKIR(;fWIL‘SOI\T‘moved for a snspen-

i o the btundmg Orders to enable

m“eudOAproceed with the Bill * to

Dugigg et ‘VII of 1839 (to alter the

o o of Lustoms on goods imported
cxported by Sen).”

“f l};\ RTLE FRERE seconded

I Ot\mn. which was pnt and carried.

L WILSON then moved that the

()llncil r : e p
esulve itself in ) ittee
on the Bl elf into a Comm

Mgl‘e(‘(l to.
I)luinu' WILSON snid, he would ex-

amenso the Council his roasons for the
tents which he intended to

Ty 080 om v

Whilt)-l?:v ‘The first was a Clause
3 = a8 mten ide {i

1 whie) ded to provide for cases

8pect tol Questions might arise in re-
Cottoy, tw?ontructs for the dv.hver"ylof

Wiy st or yarn duty-paid. The
Wpea] i[; tlﬂ Clause l'n-ovulnfg for an
Wl 10 event of any disputes as
The o1 .Construction of the Act, &ec.

rd was o Clause which aroso

I"norﬂl“i legal doubt, of which the

oy, es)e and learned Chairman was
Whet), S cognizant, namely, as to

v neel; goads in bond wero subject to
Uy ¥ ‘hlt_y. He always thought
of fucgtoods Jin hond were, in point
By o a8 if still on forcign ground.
g b year, when the duties were
Miepy yioil importativns, the Govern-
g ‘:d“d Lo n representation from
Sreagqg tchants, and remitted the in-
llf:we‘,er ‘:;y on goods in bond. lle,
Vigyg la’.t ought that it was quite ob-
the g s I gouds were bonded, and if
rOhmineqs Were changed whilst the goods
tl‘eated N in bond', the goods should be
S new importations. 1o the

[Mazen 3, 1860.]
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present case, he did not think that any
question of the kind would arise ; but
as doubts had been raised last year, it
was considered advisable to put the
question nt rest. A Clause was there-
fore proposed to be introduced, tho
effeet of which was that goods in bond
should be treated as if they Wwere new
importations. The only other altera-
tions were as to seeds imported by any
public society for gratuitous distribu-
tion, which it was proposed should be
allowed to go free of duty ; and in like
manner, agricultural implements and
machinery of all kinds.  Now, he
thought, that machinery was of so
great importance to the country, that
we should not impuse any restriction in
its importation. Ile also proposed to
include in the free import list con-
veyances and carringes of every de-
scription. T'his was the practice in
almost every country. 1In Kngland .
all restrictive laws with respect to
the importation of conveyances had
been long ago repealed, and it was now
proposed to do the same thing in this
country. Not that there was any
prospect of large importations of con-
veyances into India, on account of their
bulk and weight. They were most
usually sent out as specimens or models,
and it was very desirable that tho
Indian artisans should have the newest
and best models for imitation. These
wore the motives which had actuated
the English Parliument to admit them
free of import duty, and which he
thonght should influence us to doso
now. It was also proposed to abolish
the import duty on Military and other
regulation uniforms and accoutrements
imported lor private use by persons in
the public service, as well as guano
and manures of all kinds. Ie believed
that the first cargo of guano ever
brought to Bengal was now in the
river 1looghly. ~1le anticipated great
benefit from the application of this
and other manures in our cultivation of
sugar and in the improvement of other
products. Those whom he had the
honor to address wero probubly aware
of the benefit that Ceylon and tho
Mauritius had derived from guano in
the increase of their sugar crops, and
the same was truo with respect to the
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cultivation of tea in Java. He thought,
therefore, that every possible facility
should be afforded in the importation of
such articles, Lastly, he proposed the
insertion of the words * and skins” be-
tween the words * hides” and ““raw” in
the free import and export lists in
8chedules A and B. Those were the
only alterations which he proposed to
move.

Section I (which enacted that from
and after the 18th February 1860, in
Lieu of the Customs Duties chargeable
under Act VII of 1859, the duties pre-
scribed in Schedules A and B annex-
ed to the proposed Act, should be levied
and collected, &c.,) was passed after the
substitution of * Aects VII and XX111
of 1859” for *“ Act VII of 1859,” on
the Motion of Mr. Forbes.

Me. WILSON moved the introduc-

+tion of the following new Section :—

“In casc it shall be proved to the satisfae-
tion of the Collector of Customs Duties that,
in respect to any cotton twist or yarn which,
on the said 18th day of February, had arrived
in any Port in British India, but upon which
the duty of Customs had not been paid, or
which had, on or before that date, becu . shipped
on board any vessel in a Foreign Port, and
which had sailed for a Port in lritish India,
the said cotton twist or yarn had, before the
said 18th day of February been sold or con-
tracted to he delivered at a price including the
duty payable in Indin, then, in every such case,
such cotton twist or yarn shall be admitted

at a duty of five per centum upon the value
thercof.”

Mnr. HARINGTCN  said, he
theught that sone provision was neces-
sary like that contained in the Kug-
lish Act, which declared that, whenever
a decrease by law took place in the
dutics of Customs chargeable upon
any goods, ufter the making of any
contract or agreement for the sale or
delivery of such goods duty-paid, it
sbould be lawful for the purchasir, in
case the decresse took effect befors
the clearance sand delivery from the
warehouse at the decreased duty, to
deduct 8o much money from the con-
tract-price as would be equivalent to
the decrease of duty. Suppo ing a
g‘{"ﬁo" had entered ‘into a contract
efore the present Bil was proposed,
#o take at a prico agreed upon a

Mr. Wilson
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certain quantity of piece-goods, of
which the decreased duty was charge
able under the Bill as it n: w stools
he would still be liable to pay the
same price as though no dic ease M
the rate of duty had taken place. 19
appeared, however, to him (Mr. Har
ingtem) that the purchaser should hav
the benefit «f the reduction of (]:l'.‘"
nct the seller of tle goods. The I g
lish law proceeded upon this principle:

Mr. WILSON suaid, such a provv’
sion as that proposed would form ':"
part of the present Section, but w: 1!
rather come in as a new Section, if ¥
were required st ul. For his ow!
part, he did not think that any case ©
the kind would arise. i

The Section was then put a
earried.

Mr. WILSON moved thq inte. dué

tion of the following new Section :—

“ If any dispute shall arise in respect to ‘l::
constraction of this Act, or of any Act rclntﬂcb
to Customs Duties, or in respeet to any ot lu
matter whatever, relating to the impormtwl{n
exportation of goods or merehandise, or 1‘cl§‘f‘)n'
to the levy or collection of the duties thert "
the ¢ ollector or other Chief Revenue Authof’,s
of the Port at which the rame muy ¢ o
place shall settle the same, subjeet, howeY

S
to un appeal to the Government of India in*
Revenue Department,”

S CHARLES JACKSON s
he wished to ask the Right tlonord
Gentleman whether it was the i"'e”tu;
of this Section, by giving the appen! "
all cnses to the Government of J1¢
in the Revenue Department, to exclo
the loeal Governments, ol
Mr WLLSON said, it was the int |
tion of the Section to restrict the ﬂPl.):;
| to the Governent of India, the ob‘.]u
of the restriction being to 8€¢
uniformity of practice. .ol
After some discussion as to the int vt
tion of the words  Chief Rove?
Authority” — + gl
Tuz CIIAIRMAN moved the in%
tion of the words “in a matter con'»:t i
ing tho Revenue” after the word ot
in the beginning of the Section, 8o 3 {hé
to exclude the jurisdiction of gté
Supreme Court in cnses of 4%
involving litigation, which woult.\,'l :
- properly come under their cognit®
| Yhe Motion was carricd, ah
Section as amended agreed to

ch

————mmii
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. MR. WILSON moved the introduc-
tion of the following new Section : —

“ Whereas doubts have existed as to the
cenditions upon which goods or merchandise
are honded in any Port of Indin, in respeet to
the liability of snch goods or merchandise to
L g:harp;cd with any new rate of dnty that may
8 mposed, while yet such goods or wmerelum-
dise remain in bond, he it cnacted that all
£oods and merchandise being bonded in any
Port in fudia shall, in the cvent of any chango
of duties taking place, be congidered in every

Tespeet in relation thereto as if they were new
importations.”

After some conversaation the Section
wis earried,
Mr. TIARINGTON moved the

Introduction of the following new See-
Nun ;—

“In the event of any decrense by law in the
Duties of 'ustoms chargeable upon any goods
areommodities, after the making of any contract
“r agrecment for tho sale or delivery of snch
B00ds duty-paid, it shall be lawful for the pur-
“haser, under any such contract or agreement, in
Case such decrease shall tuke effeet before the
dearance and delivery fromn the warehouse at
Such decrensed duty, to deduct so much money

W the contract price as will be equivalent to
such decrense of duty, and he shail not be liahle

fo Dﬂ;‘ or be sued for in respect of such deduc-
tion,”

Mn. WILSON said that the Section
Proposed would bo a very proper Clause
Mageneral law., lle might mention

Mt o general altoration ant consolida-
Bon of the Cu toms laws was now -
Qer cousideration, and that in the Bill
for thig purpose the pr posed Sodtion
would be better inclu(\eld.

R. JIARINGTON then, with the
Termission of tho Council, withdrew
8 Motion,

The Schedules were paussed  with
& amendments referred to by Mr.
w “'Son; and the Preawmble sand Title

MWing been pas-ed as they stood, the

Y way reported.

Mz, WILSON tlen moved that
the Bill be re.d a thitd time and
Prvsed,

h,'”m Motion wan carried, and the

Waead y third tne,

ELECTRIC TELEGRAPTIS.

bR LRGEYT  moved that Sir
artle Frere be reqaested to take the
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Bill « for regulating the establishment
and manngement of Blectric Telegrapha
in Indin” to the President in Couneil,
in order thut it might be submitted to

the Governor-Geueral for his assent,
Agrecd to,

CUSTOM DUTIES.

M=r. WILSON moved that Sir
Bartle Frere be requested to take the
Bill ““to amend Act VII of 1859 (to
slter the Duties of Customs on goods
ynported or expoited by Seas’ to the
President in Council, in order that it

might be submitted to the Governor-
General for his assent.

Agreed to.

RAILWAY CONTRACTORS AND
WORKMEN.

Mgi. LEGEYT moved that Sir Bartle
Frere be requested to take the Bill
“ to make provision for the speedy
determination of certain  disputes
between workmen engnged in Rulway
and other public works and their
employers” to the President in Coun-
cil, in order that it might be submitted

to the G vernor-General for his nasent.
Agreed to.

FINANCES OF INDIA.

Mzr. FORBES said, he had given
notice to the Right Honorable Gentle-
man of two questions which he wished
to be allowed to ask him in connection
with the financinl statement which he
made to the Council last Saturday
week. The Right Honorable Gentle-
man then gave notice that, among
other new taxes which the Govern-
ment intended to propose, there was
ono that would assume the shape of a
license on trades and professions. The
Council was no doubt aware that there
was alrendy atax on trades and pro-
fessions in the Madrns Presidency,
which yielded about eleven lakhs of
Rupees a year; snd as the Right
Honorable Gentleman did not take
this sum into his calculations of the
probable decrease in mnext year's re-
ceipty, it was not quite clear whether
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he propesed that the laws under
which the taxes which he (Mr. Forbes)
had referred to were now collected,
would be repealed on the intro.d‘uctlon
of the new Bill. He (Mr. Forbes)
thought that the doubt ought to be at
once cleared up.

Then, ultht})ugh the Right IHonor-
able Gentleman expressed in distinet
terms the views of the Government
regarding the linbility to the proposed
income tax of holders under the Per-
manent Settlement, and of holders of
public securities, he did not, he (Mr.
Torbes) thought, make any reference
to holders oi lakhira) lauds; and as
a settlement of the mueh vexed ques-
tion of Enams was now in progress in
Madras, it was important that this
question also should not be left iu
doubt.

lle would therefore ask the Right
Honorable Gentleman if, ou introduc-
ing his proposed Bill for licensing
trades and professions, it was his in-
tention to propose the repeal of Re-
gulations 1V. 1818 and V. 1832
of the Madras Code, under which a
trade and profession tax was at pre-
sent  collected—and if he proposed
that the Income Tax Bill of which ke
had given notice should apply to hold-
ers of rent-tree and partially rent-free
landis, a8 well as to holders of other
real property P »

Mr. WILSON said, before answer-
ing the questions just put to him, le
would thank his Tlonorable friend for
this courtesy in having given him due
notice of hisintention to propo e them,
In the first place, he fi 1t no  hesitation
iu stating ttat he did 0.t take into
aceount any deduction eonsequent «n
the repeal of the Moliurfa Tax, and for
this reason, that, in introducing and
explaining the measures of the Govern.
ment, be had not ventured upon any
calculastion as to the probsble re-
celjtv, and therefore he did not al-
lude to the deduction of this item,
But, undoubtedly, it was the in‘en-
tion of the Government, in introdue-
ing a Licensing Tax, to repenl the Moh-
turfa and all similar taxes, so that both
in system und amonnt there might be
but one tax of equal incidence in all
parts of Indis ; and therefore the Bill

Mr. Forbes
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would contain a clause for the rept?*‘1
of the tax in question. .

With regaid tothe second 'quc:l
tion put by his Honerable irlcl\(;
there could be no question that !’
land-vwners, of whatever descﬂP_
tion, would be entitled to exemlli-
tion from the Income Tax. The hol .
ers of Enems or reot-free estates, h’
bel ev: d, generally held such Qosses-
sions as an acknowledgme: t «f p“le
lic seiviees rondered by them to tln
State, but that was no good ref}ﬂ"m
why they should be ex¢mp ed 1'1"0‘&‘
any general tax like tho Income l'e
For iustance, in England, the D“:)
of Marlborough and the l?uke il
Wellington possested large iree-l"’ir
eslates, which were assivned to -th.cun
predecessors on account of the (»mlllt‘r_
public services which they had rendLll
ed; but no o' e dieamed for a mowe:
that these estates should be ext"llll’ui
from a general tax. Shortly after -,;1
arrival in  India, his 11‘tentxox1“‘Iu
drawn to the subject of the 1“”‘;
settlements going on in I\lndms;.“:w-,
to pr-veut any difliculty from m‘lﬂ‘cﬂ
hercafter, he wrote to His Ex(.:cllcu‘p
the Governor of Madras, poin-ing ¢
the advisableness, in making ':ﬁlg
scttlements, of the precaution butll"
tuken to make it quite clear that "
settlements in question would 1ot °
terfere. with any future general o
In reply, ho had received a 3 o
from Ilis Excellency the Go\'erl'U .
from which he would read the fol
ing extract :—

.

st
“ Qur proceedings in reference t0 l'bl: w
have been 5o shaped that there would o
pretence for elaiming exemption from oy e
nerad tax. We have had this elearly ,‘fl »pef”
in all our dealings with the lands in t llhl‘,,uvu‘
deney, whether they coneerned the seU Ty
of Enumws, the ereation of frec-holds,
revision of local revenues,”

i
It would be seen, therefore, t‘,“"tf,eaﬂ
regard to the scttlement © (e
Euams and all other free-hold f ingd
a8 well as of ordinary revenue host e
there could be no question us t€
exemption,

The Council adjourned.





